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Phone No. 020-25811694
Fax No. O2O-25811701

e-mail: rooune@mpcb.qov.in
visit us : www.mpcb.oov.in

ffi\luz
"Yo!r S.Ric. i! onr Dary"

BOARD

Jog Centre, 3'd Floor,

Wakdewadi,
Old-Pune lvlumbai Road,
'Pune- 411003

MAHARASHTRA POLLUTION CONTROL
REGIONAL OFFICE - PUNE

MPCB-ROP/PD/ 250902001 1

To,
M/s. Kumbare RMC, '
Sr. No.734, Urawade Mulshi,
Dist. Pune

Date:02/09/2025

Sub:, Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974 and under section 31A of Air (Prevention & Control of
Pollution) Act, 1981.

Ref: '1. Complaint received from Nilesh lvlikam, Urawade, Tal. Mulshi, dist. Pune
on 0410612025

2. Visit of official of the Board to your unitO8l0712025
3. LegalAction Proposal Submitted by the Sub Regional Officer, N4PCB,

Pune-ll vide no. MPCB-LEGAL ACTION5-29072501 4. Dld. 0110812025.
WHEREAS, it is obligaiory on your part to obtain Conseni to Establish and Consent to

Operate from the Maharashira Pollution Conirol Board under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 & Authofization under the provisions of the Hazardous and OtherWastes
(Management and Trans-boundary l\rovement) Rules, 2016. lt is also obligatory on your part

to prov'de adequate pollution control devices.

AND WHEREAS, during regular inspection carried out by ihe Officiaus of [4PCB at
Solapur and accofdingly, the Sub Regional Office, Punell submitted legal action proposal

against your unit vide above reference (3) and therein following non-compliances reported,

(1)You have operating RMC unit without obtaining consent to establish and
consent to operate from the Board.

(2) You have not provided compound wallfrom 01 side.
(3) You have not provided waler sprinkling arrangement at raw material storage

atea.
(4) You have not carried out daily cleaning.
(5) You have not carried out tree plantation.
(6) You have not provided iwo level tyre washing facility.
(7) You have not provided wastewater treatment system to treat industrial

wastewaler.
(8) You have not provided recycling system.
(9) You have not fully complied with ihe RMC guidelines.

AND WHEREAS it has been observed that you are operating your manufacturing
activities without obtaining consent from the Board and also failed to provide adequate
pollution control devices, thereby discharging air emissions and ihereby causing air
pollution into the environment.
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NOW THEREFORE, in view of the above non-compliance' you afe hereby directed to

snow cause as to:

a) Why your indusirial activities shall not be closed down forthwiih ?

b) Why the competent Authorities shall not be directed to disconnect water /

electricity suPPlY to Your unit ?

You are hereby given an bpportunity to respond within 03 days from issuance of

these directions. Also directed to remain present for personal hearing on

-.in the office of Regional Officer, M. P. c. Board,

ibi i"rtr", 3rd floor, wakadewadi, Pune-o3 along with action plan towards the

comolianc'e of above related points, failing which, MPCB will initiate legal action against

your unit without giving any further notice in accordance with the provisions of the Water

(Drevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)

Act. 1981. which please note.

' For and on behalf of
Maharashtra Pollution Control Board

Regional Officer,
M. P. C. Board Pune

Copy submitted for information tol
- Hon'ble The Member Secretary, l\.4PCB, l\Iumbai

Copy f.w"cs.to:
1. Joint Director (APC), N,4.P.C. Board, l\4umbai.

2. Law Officer, lvl.P.c. Board. Mumbai.

Copy to-
The Sub-Regional Officer, M.P.C. Board, Punell :' You are directed to keep the follow

up and report the compliance ffom time to time and present during the hearing with present

slatus.
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